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CENTRAL ADMIN 1ST RAT lVE TRIBUNAL, ALLAHABAD BENCH, 

ALL AHABAD . 

L.A . No . 1 320/ 92 

A. P. Gupta • • • • • • • • • • • • 

Vs . 

Union o f India & 
Ot h e r s . • • • • • • • • • • • • 

Hon . Mr . Justice U.C . 5r ivas t a va , 

Hon. rlr . V.K. Seth, A.M. 

v.c . 
--

Applic a nt, 

Res pondents 

(8y Ho n. ~lr , Justic e u . c . ~ rivastava ,V.C . ) 

The applic ant was Extra Departme ntal runner attached 

to the post offico of t he f ertilize r f actory , Gorakhpur . 

He wc;s p ut off from duty vide order dat ed 3-1 0- 87 for 

mi s -use of official i n f ormat ion a nd sand ing a nonymou--s 

compla int on the basis of o'fficial infor mat ion durin'] 

the c ourse of making e n t.r y in a p a r ticular r eg i s ter with 

the intent ion to ha r m Extra Department~! Br a nc h Pas t 

r•las t er and s eno ing unp a i a 1 etter s conta i n ing a bus es to 

mother And ~nughtor of the Extra Depa r t me ntal Branch 

Post lYlaster . The applic a nt wat3 p ut oFf fpg~ duty a nd 

as a r es ul t o f depa r tmental en qu iry h e uas r emoved from 

service vide or der dated 30-7-88 . Th e a pp lica nt has 

app roached t h i~ Tribun a l age inst h i s r emova l order, 

The application was a llowed a nd h e uas tak en bac k on d uty 

v i de order dated 25- 8- 88 . Thus he remained out of 

employm ent from 4-1 0- ~ 7 to 3-1 0- 88 as put off per iod f rom 

dut y and fro m 1-8- 88 to 31-8- 89 as r emoved per iod from 

d uty . 

2 . Accor d ing to the applicant a s he has bGen taken 

back on duty and the removal order was quas h ed , h e i s 

ent i Ll ed for pay a nd oll ot.Je nc es for th e a bov e- mentione d 

p eriod. As the r emova l or der uas quas h ed and he has 
. 

been rein~tated bock in ser v i ce it will be taken as if 

r emoval or der never ex i sted . Th e applico nt he~ olr e:ttd y 
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bee n reinst at ed bac k in service on 3-1-88 a nd was a llowed· 

to resume duty from 31 - 8-89, even if t he earlier period 

i.e. the period during which h e was put off from duty, 

i s exc luded , there was no justificat ion to dep rive him 

of the pa y a nd allowa nc es fo r the period fro m 3-1-88 to 

31-B-89 as it (.Ja~ hpld hhat be we~ on duty a nd d eemed 

to be continuing on duty . According ly th i s a pplication 
• 

i s allowed in par t a nd t. h a respond ents a r e direct ed t o 

pay t h e applica nt p a y a nd a llowances ror the period 

from 1-1-86 to 31- 8- 89 . This payment shall be mad e 

• 

to the applica n t within a per i od of 3 months from the 

date o f communic at i on of this or d er. IF th~ res p~ndents 

do not. pay this amount to the app lic a nt with in this 

st i pulated per iod of 3 mon ths , the r espondents shall 

pay interest on the sa ic: a mount at the r ate of 12% 

per a nnuaa. .Ji t h tho a bove obServat i cns the applicat ion 

st. a nd8 disp osed of . No order as to the cOSt~ • 
• v \""" ~ 

~ember {A) Vice-Cha irman. 

Gated : 13th_ April, 1 ~9'3 , JUl p habad . 
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